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List has been revised. Shri S.K. Mishra for tm . ' 

· app lican"t;:_( 

Ch 24\~.2C02, the learned counsel for the responde 

had placed before us a copy of tte order dated 10.12.,2c 

by which th3 representatien of the applicant was decide 

The counse 1 for the applicant had · prayed for tirre to 

ascertain the correctness. The copy of the order datec 

10.12.2001 was also despatched at the address of the 

app Li cantj, 

In the cdz-cums tances, as the order has been <?Onplj 

with, nothing remains to be decided in this applica t.Lon 

The corrtempt, app Lfcat.Lon is reje<2ted:.
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Notices are 

discharged. No order as to costs; •. 
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